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S. O 347, dated 25" July 2019—In exercise of the powers conferred by section 3 of The
Commercial Courts, Commercial Appellate Courts, Commercial Divisions and Commercial Appellate
Divisions of High Courts Act, 2015 (No. 4 of 2016), the State Government of Bihar, in consultation with
the High Court of Judicature at Patna superseding the previously issued notification memo no.-1150/J
dated-03.03.17 of Law Department, Bihar, Patna on the subject, is hereby pleased to:-

(a) Constitute the Courts of Civil Judge (Senior Division) of each district as Commercial
Court to exercise original jurisdiction in respect of commercial disputes where the value
of suit or dispute is not less than Rs. 3 Lacs and up to Rs.1 Crore;

(b) Constitute the Court of District Judge in all the districts of the State of Bihar as
Commercial Courts to exercise original Jurisdiction in respect of Commercial disputes
where the value of suit or dispute exceeds Rs.1 Crore in respect of the entire territorial
area of the district; and

(© Designate the Court of District Judge in each district as Commercial Appellate Court to
exercise appellate jurisdiction and dispose of the appeals arising out of the judgments
and orders passed by a Commercial Court below the level of the District Judge.

This notification shall come into force with effect from the date of its publication in the

official Gazette.
(File No.-A/act -10/2016/5080/].)
By Order of the Governor of Bihar,
MADAN KISHORE KAUSHIK,
Secretary to Government of Bihar.
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